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Open Court 

CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD 
BENCH ALLAHABAD 

***** 

(THIS THE 24t1• DAY of August, 2011) 

Hon'ble Mr. A. K. Bhardwaj. Member (J) 

Original Applicatio11 No.1518 of 2004 
(U/ S 19, Ad1ninistrative Tribunal Act, 1985) 

Mahangu S/ o Late Baksl1i Mian R/o Kassab Mohal Mughalsarai, 

District C handa uli. , 

By Advocates: Sl1ri S.K. Day 
Sl1ri S.K. Mishra 

Versus 

............... Applicant 

1. Union of India tl1ro ugh the General Manager, E.C. Rly. 
Hajipur. 

2. The Divisional Rly, Manager E.C. Rly. Dhanbad. 

3. The C l1ief Personnel O fficer E.Rly. Kolkatta. 

4. The Catering Inspector l Diening Car E. Rly. Howrah . 

....•.......... Respondents 

By Advocates: Sltri K.P. Si11gl1 

ORDER 

(Delivered by Hon. Mr. A.K. Bhardwaj, Member-)) 

The applicant has filed present O.A. making following prayer:-

(i) That the Hon 'ble Court n1ay be pleased to retire h11n fr·on1 
serv1.ce after invalidate him holding special medical 
exarnination. 
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That the respondents be directed to make payment his 
retirement benefits and pension. 

(iii) Any other relief or reliefs to which he is entitled may also 
be awarded to him. 

2. He had also filed 0.A. No. l524 of 2001 praying therein for 

issuing direction to respondents to retire him from by declaring him 

invalid for fu rther service. The prayer n1ade by the applicant in said 

0.A. reat.-ls as under:-

(i) To invalidate him for further service & to retire him since 
his Unfitness. 

(ii) To consider lus son nan1ed Gularn Hayder for 
compassionate c1 /Jpoin.tn1ent in Group 'D' service. 

) . Aforesa id 0 .A. was disposed of by th i::- Tribunal vide order 

dated 19. 12.2003 \\rich a directio n to the respondents to dispose of 

the representation filed by the applicant with a reasoned o rder in 

accordance with law. Pursuant to the aforesa id order passed by 

Tribunal, respond ents passed the o rder dated 09.09.2004 taking the 

stand tl1at they had not received representations referred to in o rtler 

dated 19.12.2003 passed by this Tribunal. However, the respondents 

have taken into account the representation enclosed Annexure A- 1 

to A-4 in 0.A. No.1524 of 200) . \"X/hi le considering the said 

representation, Divisional Ra ilway Manager, East Central Ra ilway, 

Dhanbad could find that accord ing to avai lable record, the applicant 
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was spared fro tn tl1e Office of Catering Supervisor, Dhanbad on 

15.07.1986 in terms of letter da ted 06.07.1986 and was directed to 

report for duty to Catering l11spectnr, G rade,{, Howrah . Having 

found so, tl1e Divisio nal Railway Manager, Dhanbad disposed of the 

aforen1entioned representation of the applicant, taking a view tl1at in 

backdrop of his transfer frotn Static to Mobile C atering Unit, issue 

of retiren1ent could be dealt \Vi th in Zonal Headquarters Office of 

Eastern Railway, which is con1petent to take decision o n 

representations. 

4. In view of the aforen1entioncd facts, it would be appropriate 

for me to direct tl1e Divisional Ra ilway Manager, East Central 

Railway, Dhanbad to fo rward the representatio ns o f appli cant 

available as Annexure 1 to 4 in O.A. No. l 524 of 2003 to Catering 

Inspector, Grade,I, Dining Car, H owrah, withi n two weeks from the 

date of receipt of copy of th is order. The Catering I nspcctor, Grade,[, 

Dining Car, Ho\vrah, would take up the n1atter \Vith appropriate 

authorities for decision o n sa id representation vvithin o ne n1onth . 

Final decision would be taken by the respo ndents within two mo nths 

thereafter. No costs. 
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(A.I{. Bl1ardwaj) 
Men1ber~J 
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